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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE
ORIGINAL APPLICATION NO.71 OF 2020 (WZ)

Sarang Yadwadkar & Ors ...Applicants

Versus

Gokhale Landmarks LLP & Ors ...Respondents

AFFIDAVIT-IN-REPLY ON BEHALF OF THE RESPONDENT NO.1 TO THE
ORIGINAL APPLICATION NO.71/2020

I, Vishal Vasant Gokhale, the authorised signatory of the Respondent No.l -
Gokhale Landmarks LLP having my office at Gokhale House, CTS N(Z/Lﬂé;iﬂetﬁo .61,

Opp. Income Tax Office, Lane No.14, Prabhat Road, Pune — 41 1004 dg hérijAsze Pix
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1. I am filing this Affidavit-in-Reply to oppose the contents Q(f)}be c()irfg"ma,l ,\

Apphcatlon preferred and reliefs sought by the Apphcant in the abgy%ggpﬁb

solemn affirmation as under:

understood the contents of the Original Application and on the basis of the
documents and information available in relation to the said issue, I am filing this
Affidavit-in-Reply to oppose the grant of any reliefs including interim reliefs to the
Applicant as prayed for in the present Original Application. I crave leave to file a

further and detailed Affidavit-in-Reply as and when sought necessary.

2. At the outset, I deny each and every averment and allegation made in the present
Original Application, which is contrary to and/or inconsistent with what has been
stated in the present Affidavit-in-reply and nothing stated in the Original
Application shall be construed as an admission for the want of any specific and
para-wise denial or non-traverse unless and until the same is specifically admitted

hereinafter.

3. I say that the Original Applicant has preferred the present Original Application

seeking the following reliefs:
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In light of the above stated facts and circumstances, it is most’ respec[fully prqj{ed g

that this Hon’ble Tribunal may be pleased to pass the following orders¥ P

a. Direct Respondents No.l1 and 2 pay environmental compensation for the

pollution caused due to their actions;

b. Direct environmental compensation to be imposed against officers of
Respondent No.3 and 4 for failing to carry out their statutory and

constitutional duty for the protection of the environment;

c. Direct a departmental enquiry to identify officers of Respondent Nos.3, 4
and 5 for failing to take timely action to repair the sewer line that led to

environmental pollution;

d. Direct Respondent No.5 to impose penalty and initiate criminal action
against Respondent No.1 for violation of the Water (Prevention and Control
of Pollution) Act, 1974;

e. Direct Respondents to pay cost towards expenses to the Applicants.

In light of the above facts and submissions, this Hon’ble Tribunal may be
pleased to pass any other orders as they may deem fit and proper in facts

and circumstances of the case.

4. 1 say that the present Original Application (OA) is filed by the Applicants
purportedly under Section 14, Section 15 r/w Section 20 of the National Green
Tribunal Act, 2010. The Applicants have in effect sought imposition of penalty and
environmental compensation on the answering Respondent and also seek initiation

of criminal action against the answering Respondent.

5. The said OA is based on an assertion that a drainage/sewerage line on the plot of the
answering Respondent was ruptured by the construction work of the answering
Respondent and that further thereafter a drainage chamber was also broken by the
work of the answering Respondent and due to this there was discharge of raw
sewage for almost a year in the river and that the answering Respondent and officers

of the PMC are responsible for the environmental pollution and damage.
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6. In a nutshell, it is stated that the case of the Applicants is based onan*jﬁ&(rrect
premise that a drainage/sewerage line and chamber was broken by the answering
Respondent and that there was a discharge of raw sewage for approximately one
whole year. Also allegations that no repair was carried out by the answering
Respondent for considerable amount of time and that the actions of answering
Respondent have led to pollution of the river are also totally denied as being

incorrect and wrong.

Correct Factual position of the matter:

. Two separate incidences of rupturing of drainage/sewerage line and drainage
chamber passing throught the plot owned by the answering Respondent have
occurred at two different locations and on both instances no construction activity
was being carried out on the said portion of plot and thus it is stated that the
answering Respondent is not responsible for the same. Also no sewage was
generated by any activity of the answering Respondent and yet on both instances
inspite of no fault being attributable to the answering Respondent, it has carried out
repairs of the drainage line and chamber at its own cost and the said fact has
purposely been suppressed by the Applicants in the present OA. The Applicants
have purposely not annexed the replies given by the answering respondent to the
OA filed by it and thus incorrect picture is being presented before this Hon’ble

Tribunal.

8. The correct factual position is as follows-

a. The answering Respondent is the owner of Plot No.6A, City Survey No.667,
Sr.N0.20/2, (hereinafter for the sake of brevity referred to as the “said plot”)
admeasuring 4490.62 situated at Kothrud, Pune, which it has purchased vide
registered sale deed dated 23/1/2019. The answering Respondent craves leave to

refer to and rely upon the said sale deed as and when produced.

b. The said plot of land is situated in Kothrud, Pune a popular and busy residential
and commercial locality. Towards the northern side of the said plot lies a
proposed 20 metre DP road and on the southern side of the said plot flows an
open nallah which comes from Kothrud carrying polluted

water/drainage/sewerage and goes on to the Mula-Mutha river further
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plots of other owners

. The said plot was reserved for parking as per the approved Development

Control Regulations of 2017 for the City of Pune. As permitted by Pune
Municipal Corporation (PMC), the answering Respondent has planned to
develop a building on the said plot with ground and 3 floors of basement, to be
handed over to the PMC for the purpose of parking of vehicles in accordance
with the reservation for the said plot, at the expense of the answering
Respondent. In return the answering Respondent has been permitted to develop
a 9-storey building thereabove and sell it commercially in accordance with the
Development Control Regulations of 2017. The answering Respondent craves
leave to refer to and rely upon the said Development Control Regulations of

2017 as and when produced.

. In view thereof, the answering Respondent had applied for and obtained

approvals for building layout plans from the Building Development Department
of PMC on 30/3/2019 bearing No.CC/4121/2019. Hereto annexed and marked
as Exhibit “1” is a copy of the Commencement Certificate dated 30/3/2019 and
bearing No.CC/4121/2019.

. As the total area to be developed exceeded 20,000 sq. mtrs, an Environmental

Clearance was obtained by the answering Respondent on 9/9/2019 in
accordance with the Environment Impact Assessment (EIA) Notification dated
14/9/2006. Hereto annexed and marked as Exhibit “2” is a copy of the
Environmental Clearance dated 9/9/2019 obtained by the answering

Respondent.

The answering Respondent purchased the plot in 2019, however it was not
aware of the fact that a drainage/sewerage line passed through southern portion
of the said plot adjoining the nallah which flows from beyond the territory of the
said plot. It is further stated that, for obtaining an Environmental Clearance, an
approval/NOC was sought by the answering Respondent from the Drainage
Department of the Respondent No.2 PMC.
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. In accordance with the application made by the answenng Reslaonde ,‘?

15/5/2019 and on various terms and conditions stated therem fhef dg@h\z&/
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department of the Respondent No.2 PMC granted an interim-NOC to the

answering Respondent. In the said interim NOC it was clearly stated that a
Sewage Treatment Plan (STP) would have to be set up on the said plot (with a
capacity of 115 KLD considering the structure sought to be constructed) and it
was also stated that a specific permission from the same department would have
to be obtained before the proposed drainage line from that STP would be
connected to the PMC drainage line in the vicinity. This condition clearly shows
that even the Respondent No.2 PMC Drainage Department itself was not aware
that there was an old existing drainage line passing through the said plot. Hereto
annexed and marked as Exhibit “3” is a copy of the interim No Objection
Certificate dated 15/5/2019 for obtaining Environmental Clearance as issued by
the Executive Engineer, Drainage Department of the Respondent No.2. Further,
even while granting the provisional NOC the Respondent No.2 Corporation had
not provided the answering Respondent with any map/drawing depicting the

drainage line.

. It is stated that as on date, construction of three basement levels and three floors
above it is in progress and thus the stage for obtaining permission from Drainage
Department of Respondent No.2 PMC for connecting STP and internal
drainage/sewerage line of the building of the answering Respondent with the

drainage line of Respondent No.2 PMC has not yet arrived.

In accordance with the permissions granted and in order to provide the PMC
with parking 3 basement floors and ground floor, the answering Respondent
started excavation of basement after leaving side margins of 4.5 meters, along
the periphery of the said plot, in accordance with approved plans of PMC in
2019.

It is stated that months from June to September being monsoon season, heavy
rains were witnessed in Pune during the period when the said excavation was in
progress. It is stated that the nature of sub-surface soil in the said plot contains
predominantly black soil which has very less holding/retaining strength/capacity

and accordingly due precautions were being taken by the answering Respondent.
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First Incident:
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the black soil along the side margins started caving in and falhng into the

excavated pit.

On mid-night of 27/6/2019, due to the heavy rains received, the black soil on the
side margin of the said plot caved in large proportion and thus due to the
pressure imbalance and lack of supporting structure an old PMC
drainage/sewerage pipeline got ruptured and large quantity of drainage/sewerage
accumulated in the excavated pit. Hereto annexed and marked as Exhibit “4
(Colly)” are images of the site of the said rupture. It is important to note that at
the said point of time, the excavation activity had ended for the day and thus all
machinery was shut/off. Thus it is clear that the rupture of pipeline was not

attributable to the answering Respondent or its construction activities.

. It is at this point of time that the answering Respondent realised that there was

an old and dilapidated drainage line passing through the periphery of the plot on
the southern side (within 4.5 ft margin left by the answering Respondent) and
that thereafter immediately on 27/6/2019, the answering Respondent wrote a
letter to Drainage Department of Warje-Karvenagar Divisional office of the
Respondent No.2 to inform that an old drainage/sewerage line had ruptured and
that help and assistance from the said authorities would be required. The said
information was provided by the answering Respondent on its own volition and
which goes on to show the clear intentions on part of the answering Respondent.
Hereto annexed and marked as Exhibit “5” is a copy of the
letter/communication dated 27/6/2019 addressed to the Drainage Department of
Warje-Karvenagar Divisional office of the Respondent No.2. The said letter has
been suppressed by the Applicants in the OA.

. Thereafter the said officers of the Drainage Department and Repairs Department

visited the said plot on 28/6/2019. As per oral instructions of officers of PMC,
the answering Respondent immediately began the work of repairs from a
contractor approved and instructed by the PMC and got the said pipeline which

was ruptured repaired from an approved contractor of the Respondent No.2. The
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the said repair the leakage had completely stopped. " MARPRLS

. The answering Respondent as a matter of abundant precaution, also constructed
a Gabion Wall for soil stabilisation below the pipeline where incidence No.1
took place and did gunitting for the entire stretch of the periphery of the
excavated pit . Hereto annexed and marked as Exhibit “6” are copies of images
of the Gabion wall structure and gunitting. Hereto annexed and marked as

Exhibit “7” is a copy of the expenditure met out for the same

. The answering Respondent states that surprisingly inspite of it having completed
the work, on 26/8/2019, it received a notice from the PMC stating that broken
sewage line had not been repaired. The said notice is annexed as Annexure A-1
to the OA. The answering respondent submits that the PMC instead of taking up
responsibility has always been pushing the same on the answering Respondent
and hence the said notice was promptly responded to by the answering
Respondent stating that they had already repaired the said broken sewage line.
The said letter of the answering respondent is marked as Annexure-A-2 to the

OA.

. It is important to note that answering Respondent had borne the entire expense
of the repair inspite of the fact that it had not contributed for the

disruption/rupturing of the said drainage/sewerage line.

Thereafter it is stated that as its engineers found it risky and dangerous to let the
drainage pipeline pass along the side margin, the answering Respondent through
its letter dated 26/8/2019 addressed to the Drainage/Sewerage Department of
PMC requested the said authorities to permit answering Respondent to shift the
sewage line outside the plot of the answering Respondent, in order to avoid any
untoward incidence in the future. Hereto annexed and marked as Exhibit “8” is
a copy of the letter/communication dated 26/8/2019 addressed by the answering
Respondent for shifting the drainage/sewerage line. It is stated that the
answering Respondent had also offered to bear the burden of entire expenditure
for shifting the said drainage/sewerage pipeline. However, it received no
response/approval for the same. The answering Respondent reserves its right to

take necessary action against the PMC for the in-action on its part.
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It seems from the OA that thereafter there was an imemal‘"""’l_mfmmcatlon'dape as

20/9/2019 between the Drainage Department of the PMC. and. theBuildlrig

Development Department, PMC which seems to be based on the letter giVéﬁ lby
a private person claiming political affiliation (Mr. Girish Chavan , Maratha
Mahasabha), the present Applicant No.5. It is seen from the record that no such
letter/notice was sent by the said Applicant No.5 to the answering respondent
and the said letter seems to be misleading on many counts. The said internal

communication is dated 20/9/2019 and is annexed as Annexure-A-3 to the OA.

Thereafter only on 18/11/2019 a notice was received by the answering
Respondent as regards the breaking of drainage line and some complaint
received from Maratha Mahasabha in that context. The same is annexed as
Annexure-A-4 to the OA. In response the answering Respondent had by its letter
dated 13/12/2019 also informed the authorities of the PMC that the
drainage/sewage was functioning properly and that the entire expenses for the
repairs were borne by it. It was also stated that photographs of the same were
already submitted. The response of the answering respondent has been annexed

to the OA as Annexure A-5.

. Second Incident:

. Although the second incident is a distinct incident, the OA is silent on the same
and suppresses the fact that the answering respondent’s proposal and application
seeking shifting of the sewage line outside its plot has been ignored by the PMC
on the one hand and on the other hand it is being made a scapegoat of the old
sewage line about which the PMC itself had no idea. The same can be seen from
the interim no-objection also sought by the answering Respondent. The
Applicants are mischievously trying to connect the two incidents together which

is totally incorrect and should be deprecated.

. That Around the month of March 2020 , Covid-19 pandemic affected the entire
world and India in particular and thus a lockdown was declared in India since
around 25/3/2020 and due to which entire construction activity was banned. The
site at Kothrud was no exception and that all construction activities for
constructing the basement were shut since around 22/3/2020. Infact the
labourers being migrants had since then left for their respective home towns.

During the early phases of lockdown the city of Pune again witnessed heavy
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spells of rain due to the cyclones in the Arablan Sea and due to excess \&‘aterﬂow
on one such night of 27/4/2020, the sub-surface black soll caVec; in huge
quantity and led to destruction of the sewage/drainage plpleme and the drainage
chamber were damaged and sewage started flowing in the excavation pit. It is
stated that the ruptured pipeline was close to the surface of the ground and the
black soil below it had washed away and thus a huge pit of several feet was
caused due to the same. It is important to note that the second incident occurred
at a different adjoining location to the first incident. Further, the second incident
happened inspite of there being no vibrations of any operational machinery and
which only re-inforces the fact that the drainage/sewerage line and chamber was
in a bad shape and dilapidated and could not handle the internal flow pressure.
Hereto annexed and marked as Exhibit “9 (Colly)” are copies of the map layout
and images which depict that both the incidences happened at different

locations.

. Immediately the answering Respondent informed the concerned PMC
authorities on 27/4/2020 about the same and on its request the officers also
immediately conducted a site visit. After the site visit a notice was issued by the
PMC to the answering Respondent directing it to get the repairs done and to
submit a report to the PMC. The same has been annexed to the OA as Annexure
A-6. That thereafter the answering Respondent realised that the entire pipeline
was old would have to be changed and the chamber would have to be repaired .
However in order to do the same it was first necessary to erect a strong
supporting structure below the sewage/drainage pipleine. As no construction
activity was permitted during the said lockdown period, the answering
Respondent sought permission on 29/4/2020 from the PMC, to ferry workmen

on a special basis and also permission for carrying out the repair work.

. Accordingly the answering Respondent received a permission on 30/4/2020,
from the Deputy Engineer, Building Development Department of the
Respondent No.2 to carry out the repair work and immediately thereafter the
repair work began in accordance with the guideline norms laid down by the
Central Government and the State Government. Hereto annexed and marked as
Exhibit “10” is a copy of the permission dated 30/4/2020 received from the
Deputy Engineer, Building Development Department of the Respondent No.2.
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. Even during the repairs the answering Respondent faced several dlfﬁct;lﬁes as
there was no adequate manpower as several skilled labour had left for their
home town by such time. The soil was continuing to wash away and due to the
flow of sewage/drainage through the ruptured pipleine was also causing serious
health risk and hazard to the labourers inspite of best precautionary measures
being put in place. It was also informed that in view of the Covid-19 restrictions
and considering the nature of work involved, the said repair work would require
some time in order to complete the said repairs. The ruptured pipleine and
chamber had filled the entire excavated pit of the answering Respondent and
could have resulted in huge health hazard to the residents in the vicinity and thus
the officers of the PMC orally informed the answering Respondent to open the
chamber lying in the nallah in order to avoid causing any health hazard to the
residents of the vicinity so that the sewage water could flow in the nallah. It is
important to note that even otherwise the nallah carries polluted water from
Kothrud area upstream and thus the aspect that the opening of chamber led to
polluting the river is denied as being wholly incorrect and wrong. Hereto

annexed and marked as Exhibit “11 (Colly)” are images of the nallah which are

taken when sewerage from ruptured pipeline was not flowing into it. The
answering Respondent has also independently sent water samples from nallah

for carrying out quality tests.

. The answering Respondent thereafter obtained opinion from experts in the field
of construction and it was told that RCC pardi/lift-wall/reinforced structure /
retention wall would have to be built. That it appears that inspite of the best
efforts of the answering Respondent an internal communication was addressed
by the Drainage Department, PMC to the Building Department, PMC on
1/7/2020 asking it to take action against the answering Respondent. The said
communication is annexed as Annexure-A-7 to the OA. The answering
respondent states that the Drainage Department has conveniently forgotten that
it had not even mentioned about the existence of such a drainage line on its plot
to the answering respondent. In this situation a notice under Section 52 (A) and

Section 53 (1) A of the MRTP Act was issued by the Building Department,

10
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Annexure-A-9 to the OA.

The answering respondent submits that it has immediately responded to the said
notice by placing on record true and correct facts in relation to the damage
caused to the said chamber. The answering respondent states that in the said
reply it stated that around half of the work was already completed and that due
to shortage of labour the work was taking some time due to COVID-19
pandemic situation and also informed the PMC that it would take around two or
two and half more months to complete the said work. Hereto annexed and
marked as Exhibit “12” is a copy of the reply given by the answering
respondent dated 8/7/2020.

The answering respondent states that based on advice of expert an RCC
pardi/lift wall/reinforced strong structure like a retention wall, which is highly
expensive was constructed below the pipleine and upto several feet to give a
strong supporting structure to the pipeline after obtaining permission for the
same. The answering respondent has spent huge amounts and resulting to
approximately Rs.50,00,000/- so far in order to complete the said RCC pardi
structure. Hereto annexed and marked as Exhibit “13” are the expenses met by
the answering Respondent and Hereto annexed and marked as Exhibit “14
(Colly)” are images of the RCC/pardi structure erected by the answering
Respondent.

While the repair work was in progress, due to the fluctuating pressure in the
drainage/sewage line another chamber which was just outside the portion of land
owned by Gokhale Landmarks LLP and passing along the nallah adjoining it,
got damaged further and the sewage started flowing through the nallah.
Immediately even the said the sewage chamber was repaired by Gokhale
Landmarks LLP at its own cost. Hereto annexed and marked as Exhibit “15” is

an image of the repaired chamber situated in the nallah.

It seems that around this time, i.e July 2020, a communication was sent to the
Drainage Department, PMC by the Irrigation Department, stating that the nallah
in Kothrud was pulling the river and therefore had asked the Drainage
Department, PMC to stop the flow of the raw sewage in the nallah. The said

11
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notice is annexed as Annexure-A-10 to the OA dated 7/7/2020A Sﬂ;m'la.r notice
dated 13/7/2020 was also marked to the Drainage Department, PMC by the
Khadakwasla Canal SDO stating that action at the end of the Drainage
Department was required. The said notice is annexed at Annexure A-11 of the

OA dated 13/7/2020.

The answering respondent states that instead of the taking any action to stop the
flow of the sewage in the nallah and inspite of being fully aware of the fact that
the answering Respondent was repairing the chamber at its own cost, no action
from the end of Drainage Department, to stop the flow of sewage into the nallah
was taken. Shockingly the answering Respondent states that it received a notice
dated 28/7/2020 from the Drainage Department threatening action against the
answering Respondent. False and baseless allegations are made in the said
notice, inspite of being well aware that there was no fault of the answering
Respondent in the said episode. Infact the answering Respondent was being
made a scape-goat. The said notice is dated 28/7/2020 and is annexed at
Annexure A-12 to the OA.

The answering respondent states that it has by its communication and response
dated 19/8/2020 informed to the Drainage Department that it has already
repaired the entire structure. For the purpose of the said repair work, till date
substantial amount has been spent on repair and maintenance and as has been
stated herein above. The said repair and maintenance work was completed and
thereafter even the same was informed to the officers of PMC by a
letter/communication dated 19/8/2020. Hereto annexed and marked as Exhibit
“16” is a copy of letter/communication dated 19/8/2020 of the asnwering

Respondent.

The answering Respondent states that it is a highly reputed entity in the City of
Pune, which is involved in eco-friendly development activities since the past
several years and has always adhered to all norms, rules and regulations and has

also won various awards from social organisations for the same.
The answering Respondent has gone out of the way to complete the said repairs

and that there has been no fault attributable to it and neither was the pipe

ruptured due to its construction acitivity and neither was the draianeg/sewerage

12
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generated at its site. As is evident during both the 1nc1dences the constmcuoq_i

activities were off and thus the blame for the same was not attrlbutable to it. It 1s:

further important to note that the answering Respondent has- been in Ownershlp
of the plot since couple of years and were not aware of the salfﬁralnage line.
Infact even the vendor/previous owner for the said plot was not aware of the
said drainage/sewage line and thus it is clear that the drainage/sewage line had
worn-off due to wear and tear and had been totally ignored and neglected by the

PMC.

Thereafter the Applicants have preferred the above captioned Original
Application and the Hon’ble NGT by its order dated 16/10/2020 had constituted
a Committee comprising of representatives of the Respondent No.2 PMC and
Respondent No.4 MPCB. The said authorities have conducted a site visit on
5/11/2020 and have also collected samples from the nallah for conducting
independent test. All of the above stated turn of events have been narrated to
them. However, the answering Respondent has not received any copy of a report

from them.

9. I will now deal with the contents of the Original Application in a paragraph wise

manner:

a. The contents of paragraph No.I and II do not deserve any response.

b. The contents of paragraph No.III are denies as being wholly incorrect and
wrong. The contention that the answering Respondent released untreated
raw sewage by breaking a sewer line is denied as being wholly incorrect and
wrong. The further contention that the answering Repsondent knowingly
allowed and caused and permitted the release of polluting matter from the
sewer line into the Mutha river is also denied as being wholly incorrect and
wrong. As stated above infact the answering Respondent has repaired the
said drainage/sewerage lines inspite of it’s construction activities not have

resulted in the said damage.

c. The contents of paragraph No.1 do not deserve any response.

13
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. The contents of paragraph No.3, 4 and 5 do not deserve any respOnsé -

. The contents of paragraph No.2 that the answermg Respondent s

responsible for breakage of the inspection chambers on the seWer trunk hne

are denied as being incorrect and wrong for reasons as stated above

The contents of paragraph No.6 are a matter of record and as sueh-do’

deserve any response.

. 'With reference to contents of paragraph No.7, it is stated that the Applicant

has not brought on record the previous communication dated 27/6/2019
which brings on record the correct turn of events. The contention that the
answering Repsondent had broken the chamber of the drainage line opposite

Paschimanagari society is also denied. All other allegations are also denied.

. The contents of paragraph No.8 establishes the fact that the repair work was

completed by 26/8/2019 and thus also establish the fact that the contentions
of letter dated 26/8/2019 of the Respondent No.2 was wholly factually

incorrect.

The contents of paragraph No.9 are denied as being incorrect and wrong.
The images of repairs carried out by the answering Respondent clearly
indicate that the repairs were complete. In any case during the first incident
no drainage/sewerage was flowing into the nallah and hence the contention
that raw sewage was directly flowing into the nallah is denied as being
wholly incorrect and wrong. The answering Respondent was never served
with a copy of the said letter and thus never had an opportunity of
controverting the said internal communications of the Respondent No.2 and
in any case the said allegations are denied.

The With reference to contents of paragraphs No.10 and 11 it is stated that
the letter/communication dated 13/12/2019 of the answering Respondent

clearly clarifies all the aspects and brings on record the true and correct turn.

of events and the same have already been clarified in the facts statéii
hereinabove. The contention that the answering Respondent misled the
Respondent No.2 is denied as being wholly incorrect and wrong and the

Applicants are put to strict proof thereof.
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Wlth reference to contents of paragraph No. 12 lt 1s-’f.clar1ﬁed that 1t pertalns

to the second event and which happened at \awdifferent spot and is
uncorrelated to the first incident. As stated above the anSWerlng Respondent
had already built a Gabion wall and completed gunitting at the said site and
inspite of the same the second incident took place. As is also clarified
hereinabove neither the first nor the second incident occurred due to the
construction activity of the answering Respodent. The retaining wall was
directed to be built as the second incident had resulted in a huge pit of atleast
30 + feet below the drainage/sewerage pipe as the black soil had caved in.
The Applicant is consciously and mischiveously mixing the un-corelated 2
incidents with a malafide intent and thus the reliefs sought qua the

answering Repsondent must be rejected on this ground alone.

With reference to contents of paragraph No.13, the answering Respondent
states that it has never received the said letter communication and the
contentions of the said letter contrary to the factual narration hereinabove is

denied as being wholly incorrect and wrong.

. The contents of paragraph No.14 are misleading and create a false picture

and all averments contrary to the factual narration given herein above are

denied as being incorrect and wrong.

The contents of paragraph No.15 are a matter of record and do not deserve

any response.

With reference to contents of paragraph No.16 and 17, the answering
Respondent states that it has never received the said letté‘r communication
and thus never received an opportunity to controvert the said document. In
any case the contentions of thé'is_aid letter contrary to the factual narration

hereinabove is denied as being wholly incorrect and wrong.

With reference to contents of paragraph No.18 it is stated that the reasons for
longer time to complete the construction of the retaining wall and RCC pardi
have been stated above. The State was under lockdown since around
22/3/2020 and there were heavy restrictions on all activities and manpower

was also not available in sufficient quantity and permits were needed even
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for ferrying workers and contractors. Also, retajning wall of upto 30 feet had
to be built while the excavated pit was flooded with sewerage/drainage and
posed risk to the lives of even the workers at the site. In any case the said

letter was responded to and have been clarified hereinabove.

. The contents of paragraph No.19 and 20 are denied as being incorrect and

wrong. A copy of the letter dated 14/8/2020 was never served on the
answering Respondent and thus the allegations could not be controverted by
it. The allegation that the sewer line was not repaired are wholly incorrect
and wrong and are made with malicious intent and such false and frivolous
narrations only ought to be deprecated and the Original Application ought to

be dismissed with heavy costs.

The contention in paragraph No.21 that the Respondent No.2 finally repaired
the broked drainage line and chamber after several months of untreated
sewage being released into the Mutha river is denies as being wholly
incorrect and wrong. The bills and expenses incurred are self explanatory
and go on to show the malafide intentions of the Applicant in making such
false submissions on oath. Thus there was no ground for initiating any action

against the answering Respondent.

The contents of Ground No.A and B do not apply to the case at hand and

thus do not deserve any response.

The Contents of Ground C are wholly incorrect and wrong and are denied

and have been sufficiently clarified hereinabove.

. The contents of Ground No.D, E, F, G, H, I, J and, B do not apply to the case-fl

at hand and thus do not deserve any response.

<

. With reference to contents of Ground No.K it is clanﬁeﬂ' that there has been

no violation on the part of the answering Respondent. The further allegation
that damage to environment is continuing is also denied. Infact the
answering Respondent has gone out of the way to spend for the said repairs

even when its construction activities have not resulted in the said incidents.
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w. The contention of Ground No.L is denied. In the case of M/s Goel Ganga
Developersindia Pvt Ltd Vs the Union of Ind1a repoﬁed in (2018) 18 SCC

* 257 the project proponent had constructed in excess of permltted area and
violated conditions of Environmental Clearance. In the case at hand there is

no such violation and again establishes the fact that the malafaide intentions

of the Applicants.

x. The contents of Ground M do not apply to the case at hand and thus only
ought to be denied. The said citation does not relate to the case at hand and

thus only ought to be rejected.

y. The contents of the pleadings on limitation do not deserve any response
however it is clarified that there was no illegal breakage of sewer line and

drainage chamber by the answering Respondent.

10. The answering Respondent states that thus from all of the above submissions it is

11,

evident that the answering Respondent has infact gone out of its way to repair the
said drainage/sewerage lines even when it was not responsible for the said incidents.
Further, the answering Respondent had also sought permission as way back as on
26/8/2019 for shifting of the drainage/sewerage lines and has acted at the earliest
instance and spent huge amounts on carrying out the said repairs. The answering
Repsondent has also replied to the communications/letters/notices received by it and
is in no way responsbile for any of the incidents. Infact due to the active efforts of
the answering Respondent the residents in the neighbourhood have been saved from
serious health hazards which would have otherwise resulted had the answering

Respondent not carried out repairs on a rapid footing.

Thus it is submitted that the reliefs sought by the Applicants in the Original

Application ought not to be granted for the preliminary reason that the Original
Application has been filed on a misconceived notion and Tﬁcorrect footing that the
drainage/sewerage lines were rupture due to constructicl)i; activities of the answering
Respondent. Further the Applicants have not brought é)n record the various factual
aspects and has also tried to portray the events as one continuous event which is
wholly incorrect. I say that the repairs were completed and there is no existing

leakage happening on the said plot.
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’12@ view of ‘all of the above, the answering Respondent states that ”}hé presenftfi. )

s /()ngmal Application being devoid of merits and based on an incorrect premlse

ought to be dismissed. The answering Respondent craves leave to file a further

detailed Affidavit-in-Reply as and when found necessary.
Pune

Date: 9th January 2021

Manish S. Kelkar
Advocate for the Respondent No.1

18

74


Pralhad Paranjape
Manish S. Kelkar


Noll =
Gokhale Landmarks LLP having my office at Gokhale House, CTS No.104, Plot
No.61, Opp. Income Tax Office, Lane No.14, Prabhat Road, Pune — 411004 do

hereby state on solemn affirmation that what is stated in this Affidavit-in-Reply in
paragraphs Nos. 1 to6, 8to 9,alr2e true to my own knowledge and paragraphs No.7, 10, 11
are my legal submissions which are true and correct to my own knowledge and

which I believe to be true.

2

Solemnly affirmed at Pune ) w\
Dated this 9th January 2021 )

DEPONENT

Before me

Interpreted, explained &

Identified by me

o

Advocate

ampaao. NIRPHARAKE
FOTARY STATE OF MAHARASHTRA

E(
* PUNE NOTARIAL

| Noted and Registereu
at Sr. No. i
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Pralhad Paranjape
7, 10, 11

Pralhad Paranjape
6

Pralhad Paranjape
8

Pralhad Paranjape
9,

Pralhad Paranjape
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(Translation from Marathi to English)

Construction Development Department,
Pune Municipal Corporation

Shivajinagar, Pune 411005.

PUNE MUNICIPAL CORPORATION,
(To do further correspondence by mentioning
following Numbers and date)
(The said consent letter is issued to the applicant
without considering reference of Legal Ownership

Rights of premises or building)

COMMENCEMENT CERTIFICATE FOR STARTING OF
CONSTRUCTION

The said Commencement Certificate for

starting construction and consent letter of

construction is issued as per the provisions of he

sections 44/ 45/ 58/ 69 of the Maharashtra Town

Planning Act, 1966 and under section 153 and 254
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of the Maharashtra Municipal Corporation Act

subject to the following terms and conditions.

Date of Case : KTN/0040/18 No. CC/4121/18
Proposal Type : Commercial Date 30.03.2019
Case Type : New

Project Type : Layout of building

Shri./Smt. M.S. GOKHALE LANDMARK LLP
PARTNER VISHAL GOKHALE through Architect / L.S.
Shri. SIDDHARTH S. HARISCHANDRAKAR residing
at Pune, Peth, have submitted a proposal to the
Municipal Corporation on 04.08.2018 for the
purpose of carrying out development at House S.
No. 20/2 C. S. No. 667, Hissa No. __ Final Plot
No. _ Plot No. A 6 Society at Kothrud - North
in the jurisdiction of Pune Municipal Corporation
under sections 44/45/58/69 of Maharashtra Town
Planning Act, 1966 and under section 253 and 254
of the Mumbai Regional Municipal Corporation Act,

1949.

79



TERMS AND CONDITIONS

The showed difference / road limit line areas
shown in the said proposal is a part of public
road in future as per the guidelines of Pune

MMC.

Use of new building or extra / repaired building
or permission for the same or possession shall
not be occupied or allowed to be occupied or
permitted to be used by any person without
obtaining Occupation Certificate from the Pune

MMC.

The said consent letter / permission of
development shall remain valid for a period of
one year commencing from the date of consent
letter (if not starting the work). (The enclosed
plan is an undivided part of the said consent

letter.)
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It is necessary to renew the said consent letter
every year after expiring the period. The said
renewal will be done only three times
continuously. If not done so, then the consent
should be obtained by applying new application
under section 44 of the Maharashtra Regional
and Town Planning Act, 1966. The validity of
the consent letter will be as per section 48 of

MRTP Act.

The said consent letter will be liable for
cancellation if the following terms and
conditions are breached.

If the developed construction at the premises
is not as per the approval plan / approved use
or illegal construction / illegal use at the said
premises is being carried out then in that event
the same will be considered as violation of

terms and condition.
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If there is a breach of terms and conditions
mentioned in the reference in the said
construction proposal and if there is a breach
of regulations of Pune MMC then in that event
it will be considered as violation of terms and

conditions.

If found that the applicant has obtained the
said permission by doing illegal acts and
misguiding Pune MMC then in that event it will
be considered as violation of terms and
conditions. It will be considered as the said
permission was obtained by misguiding under
section 258 of the Maharashtra Municipal
Corporation Act and Rules No. 6, 10 of
Development Control Regulations.

Applicant and or any person himself or
themselves if filing a suit in respect of
ownership rights and by violating a provisions

of Sections 42 and 45 of the Maharashtra
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Regional and Town Planning Act, 1966 and if
found the same for land development or
construction then the said permission was
obtained by misguiding the authority and this

will be considered.

The terms and conditions and instructions
mentioned in the said consent letter /
mentioned in the adjacent columns are not
only binding upon the applicant but also upon
all the legal heirs, power of attorney holders,
managers, administrators, executors,
representatives etc. and each and every
person who will prove the ownership rights of
the applicant in future.

N.A. Order will be issued prior to commencing

the construction work.

N.A. Order, U.L.C. Order, Terms and conditions
in the Order of the Maharashtra Pollution

Control Board, Industrial Directorate, Labour
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Life Insurance Commissioner will be final and

binding upon all.

The Pune MMC has a right vested for canceling
the said consent letter if Pune MMC found that there
is a breach of Rules and sub rules of the Municipal
Corporation Act, Maharashtra Regional and Town
Planning Act, 1966 while doing construction as per
the above referred consent letter.

If any doubt in respect of the above referred
consent letter then to inform the same to the
Municipal Corporation prior to commencing the
construction work and to obtain the explanation for
the same.

Sd/-
Building Inspector,
Construction Development Department
Pune MMC
Sd/-
Dy. Engineer,
Construction Development Department
Pune MMC
Sd/-
Executive Engineer
Construction Development Department
Pune MMC
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Exhibit "2" 85

Environment department,
Room No. 217, 2nd floor,
Mantralaya, Annexe,
Mumbai- 400 032.
Date:September 9, 2019

To,

Mr. Vishal Vasant Gokhale

at S. No. 20/2, Plot No. A6, CTS.
Subject: Environment Cleara
Sir,

This has reference to your coatminitatify d subject. Th
Notification - 2006, by the State Laveidk

_ rpert Appraisal Cgi) e-I11, Maharas gl
the project for prior environfaghte arance to SEIAA. Infelfgation submitted by
Environment Impact Assessnfatijé ity in i

2.1t is noted that the propogatsh
Brief Information of th *m ubmitted

B

s considered as per the EIA
B3tk meeting and recommend
den considered by State Level

Ptidr FIA Notification 2006.

projgct s Gas balbw i f
1.Name of Project gl | 'Gpkhale Busi 1 hyiMls. Golibalé Landmarks LLP
2.Type of institution ate s 4
3.Name of Project Proponent %% |8##Wishal Vasapt.Cokifse Ak . Ay
4.Name of Consultant e Mz¥#pjesh Shyi % - PoIliti ogy Coltrdl Sefvices (RECS)
5.Type of project % v Tl hinl Pegj p . ]
6.New project/expansion In exist p » '
roject/modemization/diversifica W rojett
n existing project ¢
7.If expansion/diversification,
whether environmental clearance NA
has been obtained for existing ;
project i i § Ll : \
8.Location of the project S. No. 20/2, Plot Ngs26, CT 7, Kothrud Pune
9. Taluka Haveli
10.Village 5 Kothrud

Correspondence NameZ£:
Room Number: g
Floor:

Building Name:

Road/Street Name:

Locality:
Clty:

11.Whether in Corporation /- ’ piwlionniiy
Municipal / other area Corporation Area

Pune Municipal Corporation
iig?onvg&?’uf:::: ssion/Plan 10D/I0A/Concession/Plan Approval Number: CC/4121/18
Approved Built-up Area: 30917.17

13.Note on the initiated work (If NA
applicable)

14.L01 / NOC / IOD from MHADA/ NA
Other approvals (If applicable)

15.Total Plot Area (sq. m.) 4490.62
16.Deductions 35.28
17.Net Plot area 4455.33

SEIAA Meating No: 172 Meating Date: July 25, 2019 { SETAA-
STATEMENT-0000003313 )
SEIAA-MINUTES-0000002359 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000001957 Page 1 of 12 || SEIAA)




FSI area {sq. m.); 11135.72

18 (a).Proposed Built-up Area (FSI & [Nop Fsi area (sq. m.): 19781.45

Non-FSI)

Total BUA area {(sq. m.): 30917.17

Approved FSI area (sq. m.): 11135.72

ll)l(l:g:).Appmved Bult up area as per Approved Non FSI area (sq. m.); 19781.45

Date of Approval: 30-03-2019

19.Total ground coverage (m2) 1719.39

20.Ground-coverage Percentage (%)
(Note: Percentage of plot not open |39 %
to sky)

21.Estimated cost of the project 1450000000

TG

SEIAA Meeting No: 172 Meeting Date: July 25, 2019 ( SEIAA-
STATEMENT-0000003313 )
SEIAA-MINUTES-0000002359
SEIAA-EC-0000001957

Shri. Anil Diggikar (Member Secretary
Page 2 of 12 || SEIAA)
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22.Production Details

Nsu.i:lhatler Product Existing (MT/M)

Proposed (MT/M) Total (MT/M)

1 Not applicable | Not applicable

Not applicable Not applicable

23.Total Water Requirement

Source of water Pune Municipal Corporation

Fresh water (CMD): |56.85

Recycled water -
Fluching (CMD): | 5265

Recycled water »
Gardening (CMD): |30

Swimming pool
make up (Cum):

Dry season: Total Water

Wet season:

Fire fighting - | .« /k/ /7 7%
Underground wafe¥ ’
tank(CMD):

Fire fighting ~
erhead water 20.0

Details of Swimmi
pool (If any)

STATEMENT-0000003313 )

SEIAA-MINUTES-0000002359
SEIAA-EC-0000001957

SEIAA Meeting No: 172 Meeting Date: July 25, 2019 ( SEIAA-

Shri, Anil Diggikar (Member Secretary
Page 3 of 12 || SEIAA)
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24.Details of Total water consumed

l’a:triscula Consumption (CMD) Loss (CMD) Effluent (CMD)

Water
Require | Existing | Proposed | Total Existing | Propesed | Total Existing | Proposed | Total

ment

Domestic Not Not Not Not Not Not Not Not Not
s applicable | applicable | applicable | applicable | applicable | applicable | applicable applicable | applicable

Level of the Ground
water table: 6M BGL

Size and no of RWH
tank(s) and
Quantity:

Location of the R A
tank(s): j g’
=

25.Rain Water gilg:nﬁty ‘. :

{-{{%vﬁs);hng Size of 1 .

26.Storm water
drainage

Sewage gene
in Kl.’i’): .

STP technology:

Capacity of STP P—

.Sewage andi = D
aste ter

SEIAA Meeting No: 172 Meeting Date: July 25, 2019 ( SEIAA-
STATEMENT-00600003313 )

SEIAA-MINUTES-0000002359 Shri. Anil Diggikar (Member Secrotary
SEIAA-EC-0000001957 Page 4 of 12 || SEIAA)




28.Solid waste Management

Waste generation in Waste generation: 4 Kg/Day
the Pre Construction | pisposal of the
and Construction construction waste | Handed over to Authorized Agency
phase: debris:
Dry waste: 250.6 Kg/Day
Wet waste: 125.3 Kg/Day
Hazardous waste: Negligible
}Natﬂ:e genertqtion Biomedical waste (If =
n the operation .
Phase: applicable): bl
STP Sludge (Dry 10 Kg/Day

sludge):

Others if any: E- Waste2506,Kglyear

Dry waste: i/ L Shall belliptified ovet-top Authorized Agency

Wet waste: Th SlIpeSt Compastirgedd{ / Fr

Hazardoys Wastes". | IL.Generatad, shall'be halidgd overdo Authorized Agency
Mode of Disposal [Biomedical waste (H4%, T
of waste: appiicable):y” ‘Zs;:é?'a A PR - /ﬁ"

STP Sludge (DIy> iy (Rt e e,

stud _ ﬁ In-Situ GoMRgsting % w

O S4f any: Handed &yérto Authorized Ageﬁ% M

Location(s):® #{ ShowdotBldn{i = A i R
AFeA Ared’ ar the storagey] -« { |18,
requirement: : g!l:& other % 2 F

\bove Area gL O

Budgetary allocation B feean
(Capital cost and ;5‘; f: £
O&M cost): L At

SETAA Meeting No: 172 Meeting Date: July 25, 2019 ( SEIAA-
STATEMENT-0000003313 )
SEIAA-MINUTES-0000002359
SEIAA-EC-0000001957

Shri. Anil Diggikar (Member Secretary
Page 5 of 12 || SEIAA)
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29 Effluent Charecterestics

Serial Inlet Effluent Outlet Effluent Effluent discharge

Number Parameters g, Charecterestics Charecterestics standards (MPCg)
1 Not applicable applfig;ble Not applicable Not applicable Not applicable

.Pét;ggl)zt of effluent generation Not applicable

Capacity of the ETP: Not applicable

l@;x;,)&ré% o:f treated effluent Not applicable

Amount of water send to the CETP: | Not applicable

Membership of CETP {if require): | Not applicable

Note on ETP technology to be used | Not applicable . A a4 . 1

Disposal of the ETP sludge Not applicabled | § 507/ Tie, 5

SEIAA Meeting No: 172 Meeoting Date: July 25, 2019 ( SEIAA-

i 4—-3/,2 -

STATEMENT-0000003313 )

SEIAA-MINUTES-0000002359
SEIAA-EC-0000001957

Shri. Anil Diggikar (Member Secretary

Page 6 of 12 || SEIAA)
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30.Hazardous Waste Details

perial | pescription Cat | UOM | Existing |Proposed| Total | Method of Disposal
: Not Not Not Not Not z
1 Notapplicable applicable | applicable | applicable | applicable | applicable Not applicable

31.Stacks emission Details

Hfgfg:;t Internal

Serlal Fuel Used with Temp. of Exhaust
Number Section & units Quantity Stack No. ground dia(l::;ter pGases
level (m)
1 Not applicable Not applicable apprl\{g;ble applﬁg:gbi s applﬁg;ble Not applicable
32.Details of Fuel to be used
Nf,‘;:ff.‘,r Type of Fuel AN / ;f ’ - :osed Total
1 Not applicable 11 ‘Nobis £ Not applicable
Source of Fuel poond,
Mode of Transportation of fuel to&{e
Power
requirement:
road): ' ' 4
Transformer: %‘g m{i  EIORNY
DG set as Power @ |
back-up during
operation phase:
' ,{. used:
Solar PV
Transformer Savin
Street Light With Timer
LED in Parking
LED in Common Areas
36.Detail calculations & % of saving:
Nﬁﬁ;‘f‘l’r Energy Conservation Measures Saving %
1 Transformer Saving, Street light with timer, LED in 6%
Parking, LED in Common Areas, Solar PV
37.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed
apprl‘iggb]e Not applicable Not applicable
SEIAA Moeting No: 172 Meeting Date: July 25, 2019 ( SEIAA- _g -
STATEMENT-0000003313 )
SEIAA-MINUTES-0000002359 Shri. Anil Diggikar (Member Secretary

SEIAA-EC-0000001957 Page 7 of 12 || SEIAA)
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Budgetar{ allocation | Capital cost: Rs, 13.0 Lacs
(Capital cost and
O&M cost): 0O & M cost: Rs. 2.0 Lacs/Annum

38.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Nsn.::nil?tlar Attributes Parameter Total Cost per annum (Rs. In Lacs)
Water for ;
1 Construction & Labour Water Requirement 1.5
2 Site Ssag‘f‘;a';“’“ M Health & Safety 1.2
Environmental .
3 Monitoring Pollution . 1.8
4 Disinfection Health & Sa "5 : s..j‘;f ‘g.,f 1.0
5 Health Check-up ¢ 21 / ‘ 1.0
b) Op ):
Serial Y% “{-Operational and Maintenance
Number Component g i ;;%p cost (Rs. in Lacs/yr)
1 Rain Water Harvestia /5- 0.16
Sewage Treatmént. )] 4. ;
2 Plant »_ ¥l Management 6.8
Organic Was Soli Waste 4
3 ompost nt 05
4 Tree Plarat 0.25
5 Energy Savihg 2.0
Environmen
6 Monitoring 1.8

39.Storage of €

in Source of Means of

Description Status Supply |transportation

Not ; 7 Not - Not ; Not ;
Not applicable Seohla Not applicable applicable | applicable Not‘;‘tpphcable applicable Not applicable
‘ Othersinformation: =

No Information Availa

SEIAA Meeting No: 172 Meeting Date: July 25, 2019 ( SEIAA- *
STATEMENT-0006003313 ) ’
SEIAA-MINUTES-0000002359 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000001957 Page 8 of 12 || SEIAA)
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CRZ/ RRZ clearance NA
obtain, if any:

Distance from
Protected Areas /
Critically Polluted NA
areas / Eco-sensitive
areas/ inter-State
boundaries

Category as per
schedule of EIA 8(a)
Notification sheet

Court cases pendin
if any P 9 |Na

Other Relevant NA
Informations #

Zuhxll; ttﬁ -
cation onlffe
oxlnjll)\iOEF p

Have you Jn‘evio l‘%

submis_, " ‘ v LS A/

idéd to-accord environmental
clearance to the said projs ssessmient Notification, 2006

subject to implementatio 0, ]
Specific Conditions:

I PP tosubmjt CFO NOC.

1 PP % submit undertaking reg
PP td'sybifi
m Memb#)
PP She
v vide F.Xo.22:
v SEIAA decid
no-CC/4 %
General Conditions: r s
E-waste shall-hd; fanagement and Handling) Rules,
I 2016. &

" Authority to the project only after ensu

The Occupancy Certifi ‘ ﬁn?
nec sewer line to the project site and proper disposal o

I1 sustained availability & e! King y
treated water as per envifonmengs

This environmental clearance is issted subjeet ta obtaining NOC from Forestl}y & Wild life angle including
I clearance from the standing committee of the National Board for Wild life as | a}gslicabie & this environment
clearance does not necessarily in_ltplies that Forestry & Wild life clearance granted to the project which will

v
: e in with the existing
: s ofthe b6 1y i dlong witligurvey number before
v approving layout plan & before according commencement certificate to proposed work, Plan approving
ure the zoning permissibility for the proposed project as per the approved
ea. -
ilution Control Board under
Vi t before start of any
i <3 0 3 5% 5N

vl All required sanitary and hygienic measures should be in place before starting construction activities and to

be maintained throughout the construction phase.

Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
VI Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated

during the construction phase should be ensured.
X The solid waste tgenerated should be Iiroperl  collected and segregated. dryfinert solid waste should be

disposed off to the approved sites for land fil ing after recovering recyclable material.

Disposal of muck during construction phase should not create any adverse effect on the nei hboring
X communities and be disgosed taking the necessary precautions for general safety and heal aspects of

people, only in approved sites with the approval of competent authority.
XI Arrangement shall be made that waste water and storm water do not get mixed.
X1 All the topsoil excavated during construction activities should be stored for use in horticulture / landscape

development within the project site.

SEIAA Maeting No: 172 Meeting Date: July 25, 2019 ( SEIAA-
STATEMENT-0000003313 ) ’
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XII[ Additional soil for leveling of theﬂ?ropose_d site shall be generated within the sites (to the extent possible) so
that natural drainage system of the area is protected and improved.
iV Green Belt Development shall be carried out considering CPCB guidelines including selection of plant
species and in consultation with the local DFO/ Agriculture Dept.
XV Soil and ground water samples will be tested to ascertain that there is no threat to ground water quality by
leaching of heavy metals and other toxic contaminants.
Construction spoils, including bituminous material and other hazardous materials must not be allowed to
XVl contaminate watercourses and the dumpsites for such material must he secured so that they should not
leach into the ground water.
XVII Any hazardous waste generated during construction ghase_ should be disposed off as per applicable rules and
norms with necessary approvals of the Maharashtra Poliution Control Board.
XVIII The diesel generator sets to be used during construction phase should be low sulphur diesel type and should
conform to Environments (Protection) Rules prescribed for air and noise emission standards,
XIX The diesel required for operating DG sets shall be stored in underground tanks and if required, clearance
from concern authority shall be taken.
Vehicles hired for bringing constyugtior matefial to the site should be in good condition and should have a
XX pollution check certificate and should gonfarm to applicable air and noise emission standards and should be
119 : e ul|
bath during day and night. Incremental
XXI Gsely monitored during construction phase.
€ level during construction phase; so as to
gt the provisions of Fly Ash Notification
XXI1 vo-Condition is applicable only if the
XXIII : il &N ¥
XXIv ALrol and its,re-use amwg and BIS standards'for vario{s applications.
XXV hidel, ; d hyjuse of pr : 1) rete, curing agents and other
XXVI ' water level and g ; ni ..
L (STP) should be cortified independent expert and a
MECB and Envifenment debartment before the project is
"treated affluent 4if an¥should be discharge in the
XXvil Ye recyd Fsed.tp.the maximum extent possible.
uldbe di the-sewer line.Treatment of 100%
gray waterh 5t es should be made to mitigate the
odour probi¢ : , "
Permission to-draw {7e A of basem agy shall be obtained from the competent
XXVl Authority priorfo i , ‘V -
Separation of gray ahd bla loneds¥ the use Of dual plumbing line for separation of gray
AN and black water. y § o ARk VB RY T 2
XXX Fixtures for showers, toilet flushis g dnddrinky g'should be of low flow either by use of aerators or pressure
reducing devices or sensor based géntrol, * ° X
XXXI Use of glass may be reduced up to 40% to reduce the electricity consumption and load on air conditioning. If
ary, use high quality double glass with special reflective coa ing in windows s
XXXII o lo B 9 | phésaitiitiv entied ¥ y ion Builiinig GO by using appropriate
- 3 a £2 g & % v, R -
‘ ; ‘ ik io FES JIFL h@lightiny the ai8as outside the buildin
s, be (‘eﬂra part & projec esign and sho e in place bétore projéct commissioning. Use CFES
and TFLg should betgroperl collected and disposed off/sent for recycling as ﬂer the prevailin%
XXXITX idelings/rutes of the ri tory authority to aveid mercyry conggmination. Use of solar panels may be done
: 1i lig ) tenheaters system. Project
; entional energy source as
Jene#iting dety profitsedis stuFte of b oW SF fobielcVators and common area
illumination during operation phase should be of enclosed lgpe and conform to rules made under the
XXiv Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height needed for
the combined capacity of all prtzgosed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.
Noise should be controlled to ensure that it does not exceed the prescribed standards. During nighttime the
XXXV noiss levels measured at the boundary of the building shall be restricted to the permissible levels to comply
with the prevalent regulations.
XXXVI Traffic congestion near the entry and exit points from the roads adjoinin the proposed project site must be
avoided. Parking should be fully internalized and no public space should be utilized.
Opaque wall should meet prescriptive regujrement as per Energy Conservation Building Code, which is
XXXVII Eroposed to be mandatory for all air-conditioned spaces while it is aspiration for non-air-conditioned spaces
y use of appropriate thermal insulation material to fulfill requirement.
The building should have adequate distance between them to allow movement of fresh air and passage of
XXxvin natural Iigh%, air and ventilatigg. P g
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Regular supervision of the above and other measures for monitoring should be in place all through the

XXX construction phase, so as to avoid disturbance to the surroundings,
Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the project

XL plroponent if it was found that construction of the project has been started without obtaining environmental
clearance,

XLI Six monthly monitoring reports should be submitted to the Regional office MoEF, Bhopal with copy to this
department and MPCB,

Project proponent shall ensure completion of STP, MSW disposal facility, green belt development prior to
occupation of the buildings. As agreed during the SEIAA mesting, PP to explore possibility of utilizing excess
XLl treated water in the adjacent area for gardening before discharging it into sewer line No physical occupation
or allotment will be given unless all above said environmental infrastructure is installed and made functional
including water requirement in Para 2. Prior certification from appropriate authority shall be obtained.

Wet garbage should be treated by Organic Waste Converter and treated waste (manure) should be utilized in

XL the existing premises for ttcilardening. And, no wet garbage will be disposed outside the premises. Local
authority should ensure this.
Local body should ensure that no ecgupation certjfication is issued prior to operation of STP/MSW site etc.
. with due permission of MPCB. h}&s(g T .
XLV A complete set of all thédgbpmen idto Depart hould be forwarded to the Local authority and
MPCB. ek % G B o sl £ 1 F f__
In the case of any ghiange(s) the scope-of ghe roject-the profact would require a fresh appraisal by this
XLVI Department. i, * L o, %l 3 N D P e ot A
A separate environpsbnt igeinent cell with qualjffed %ﬂ taff shigll-Be sgt up for implementation of the
XLvII stipulated en¥i ehi eguards. ., Ly P
Separat i e allocated for irapieinentation of envifonigentals ction measures/EMP along with
XLVIII item-wi s-upiThese cost shall; ed as part of the*prote The funds earmarked for the
environment on measures shall ot be diverted for othe Dlrpoges angryear-wise expenditure should
Tepo -th B & this department, BN A
The preiét gement sh ? %‘%ﬁ%ly circulated in the region
aroul roject, one of wi anguage e jpcat'concerned within seven days of
XLIX issys-uf this letter, informi ¢corded environnien{s¥ clearance and copies of
cledrance letter are available: on Control Bodrd anymay also be seen at Website
at hitpJ/leezmabarashtra.govin. P
Projectmatiageriéint should submit of the stipulated prior
L fnvxr it cle ’CB & this department, on 1st
une 5

A copy'uf arfinde lettek 4 56 of 4 toncep icipal Corporation and the
LI loc ) . whom, i presentat] ‘;@9 e ived while processing the
proposal. Thetippra [t allals Ut oR4he website of the Cempany by the proponent. “
The proponest shalla lance e% % efctipylited EE conditions, includin? results of
monitored data-di i webgité 3 undateithe 1% It shall simultanecusly be sent to the
LIt Regional Office-6EMaER:th : Gk PCB. The criteria pollutant levels
namely; SPM, RSPM;S tack.émissions) or critical sector parameters,
indicated for the projer 6d atiaconvenient location near the main gate of the

company in the public ddm o

The project proponent shall alsé“Suhamitsi | reports on the status of compliance of the stipulated EC
LI conditions including resuits of mohitored dal oth in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.

vironmental statement for each financial year ending 31st Magch in Form-V 4# is mandated to be
ikt § o rescribed under the

t8n the website of the
ha e@to the respective
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project fpropmmnt has not violated az:;vi

5. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
inftiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the t;ight to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.

8. In case of any deviation or alteration in the project proposed from those submitted to this department for
clearance, a fresh reference should be made to the department to assess the adequaciyf of the condition(s)

imposed and to incorporate additional environ mental protection measures required, if any.

9. The above stif»ulations would be enforced among bthers under the, Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention a) nqgien{, f, 1981, the Environment (Protection)
Act, 1986 and rules there under, Ha atdous Wastes | Mgga?gm‘éﬁ ;and Handling) Rules, 1989 and its
amendments, the public Liability Inéuranes ct gg(f;dryt Ry 54, 4

10. Any appeal against this Enyironm;
Bench, Pune),New Administra 3

tFloor, D-, Wing, Opposit
within 30 days as prescribed wy =

Se¢ _ n 16 of the ‘ﬁona?bre

Copy to: p
1. SHRI JOHNY JOSEPH, C
2. SHRI UMAKANT DANGAP:L]
3. SHRI M.M.ADTANI, C a&
4. SHRI ANIL .D. KALE, CHARBMAN,
5. SECRETARY MOEF & CC %
6.IA- DIVISIONMOEF & CC [ /%
7. MEMBER SECRETARY MAHARASHTE, ,
8. REGIONAL OFFICE MOEF & CC NAGR{R/ } ¥
9. MUNICIPAL COMMISSIONER PUNE =¥
10. MUNICIPAL COMMISSIONER SATARA
11. REGIONAL QFFICE MPCB PUNE

12. REGIONAL OFFI
13. MAHARASHTRA $F
14. COLLECTOR OFFig ;
15. COLLECTOR OFFICE SATARA
16. COLLECTOR OFFICE %
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To,

Office of the Executive Engineer,
Drainage Maintenance and
Repair,

Pune Municipal Corporation,
Outward No. 188,

Date : 15.5.19.

M/s. Gokhale Construction,

Gokhale House, Plot No. 61,
Prabhat Road, Lane No. 14,
Pune - 411004.

Sir,

Sub:-

Ref: -

Regarding getting Provisional
Certificate from Drainage Department
for Environmental Clearance for the
purpose of Proposed construction of
the properties bearing Plot No. A 6,
City S. No. 667, S. No. 20/2, at Pune

Peth, Kothrud.

Your letter bearing I. No. 86, dated
30.04.20109.
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It is hereby inform to you after submitting your
construction plan and application that you have
agreed to pay the drainage development charges as
per the Rules of Municipal Corporation in respect of
property i.e. Pune Peth, Kothrud, Plot No. A -6 CTS
No. 667, S No. 20/2 and you have also proposed
(for

the following points in the said proposal

constructible area of 11135.72 sq. mtrs.)

1 | Area of the property 4490.62 sq. mtrs.

2 | Built up area (FSI + Non FSI) | 11135.72 sq. mtrs.

+ 16104.95 sq.

mtrs. = 27240.67
sq. mtrs.

3 |Number of buildings and |Building 1 (Height -
height 43.75 mtrs.)
Number of Residential Flat -

Commercial Galas 75 galas
Approved plan copy Yes
O. No. CC/4121/18 dated|Yes
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respect of safety in the point

of STP at the premises

30.03.2019

8 | Necessary water supply 122.50 KLD

9 |Processed drainage water 110.25 KLD

10 | Required capacity of | 110.25 KLD
sewerage treatment plant

11 | Proposed capacity of | 115.00 KLD
sewerage treatment plant

12 | Drawings of S.T.P. Design |Proposed
and report

13| As to whether there is STP|Shown in the
shown in the approved /|proposed plan
proposed plan or Not? If yes
measurements

14 | Measures of reusing the|Garden, Flushing
water and etc.

15| Measures carried out in|No work still started

at the premises. It

IS necessary to

have No
Certificate

getting

Objection
for
the said
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Environmental

Certificate.

16 | Affidavit on Rs. 100/- stamp | Yes

paper of the developer

As mentioned above the referred proposal was
submitted. Accordingly, Interim Environmental No
Objection Certificate of Drainage Department is issued
for proposed construction through the Drainage
Department subject to the following terms and

conditions.

1. Not to join basement connection of the said

building to the MMC Drainage Line.

2. To make separate arrangement of water
harvesting by taking bore well of water in rainy

season.

3. To construct drain purification centre having

capacity of 115 KLD per day for the said project.

4. To use drain purification project’s processed water

for gardening flushing. Not to use the said water
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for drinking purpose. Also by reusing the
processed water, not to join remaining overflow
without obtaining permission of MMC or not to

leave the same in Nala / rain line.

5. You will be held responsible to obtain consent to
operate letter from EC and Maharashtra Pollution
Control Board mentioned in above reference for
the said project and all other terms and conditions
along with the said capacity are binding upon

you.

6. The provisions of Health Byelaws of Pune

Municipal Corporation are binding upon you.

Special Note : 1. To reuse the processed drain water
for internal toilet flushing, gardening etc. of the

building.

It is necessary to obtain separate approval for
joining the existing drain line of the property mentioned

in the subject to the existing MMC drain line of the said
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area after submitting the proposal for joining the same

in future.

Hence, the said No Objection Certificate is issued
for Environmental Certificate.
Sd/-
C. Executive Engineer
Drainage Maintenance and Repair

Thane Municipal Corporation
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To,

Assistant Engineer

Varje Karvenagar Regional Office
Sewage Maintenance and

Repair Department,

Pune Municipal Corporation.

Sub: For informing about erosion of
sewage pipe line of Pune
Municipal Corporation and for
co-operation to us

Sir,

The sewage pipeline has gone from
our property being land bearing Plot No.
6A, C.S. No. 667, S. No. 20/2, Peth
Kothrud. Development work in the said
property is going on as per the approved
plan under CcC/4121/2010 dated
30.3.2019. While the sewerage pipeline
is under construction and due to heavy
rains, the soil on the edge of our
property has been eroded and the
pipeline has been eroded and a large
amount of sewerage water is flowing.
We request that your department should
take mnecessary action and that we
receive appropriate assistance.

Sorry for the inconvenience and
thank you for your cooperation.
Place : Pune
Date : 27.6.2019

Sd/-
(for M/s. Gokhale Landmarks LLP)

Mob. No. 9762077001, 7875714948,
8408992022
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An Envirotech Group Company
Off: Flat No. 10, A Wing, Shivnagari Apartment, Sasanenagar, Hadapsar, Pune 4110
Contact No. +91-26825505/9765235881, info@envirotechs stems.i

%:'8 Ma’-uj 2 ?,E::D

www.envirotechsystems.in, www.envirotechinfra.com TR .20
{ Friged
TAX INVOICE e e
STIN NO : 27AAECE9962E1ZD Buyers GSTIN Number: 27AASFG7681F1ZT
CIN: U45401PN2018PTC175741 PO Number : GLAN/GBB/Guniting and Gabion
Wall. 1/Envirofech/19-20
Invoice NO: 032 PO Date : 06.07.2019
Invoice Date :29.01.2020 Supplier Vendor Code :
Details of Consignee ( Billed To) Details of Consignee ( Ship To). "
GOKHALE LANDMARK LLP. GOKHALE LANDMARK ELP. -
Gokhale House, Plot No. 61, Prabhat Road, Gokhale House, Plot No, 61, Prabhat Road,
Lane No.14,0pp. Income Tax Office, Lane No.14,0pp. Income Tax Office,
Pune — 411004. , Pune—411004. .* =%
Sr. No. Description of Services HSN /SAC Qty Rate Price
Code '
01 Single Coat Fiber Gunitting work 9954 | 40.50 700/- | 28,350 -00
Sq. Meter
02 South Side Collapse re Gunitting work: 9954 40.50 Sq. | 900/- | 36,450 -00
4 Meter
03 | South Side Reinforcement Gunitting: | 9954 57.00 Sq. | 1200/~ | 68,400 - 00
work 2 Meter
Amount of Tax subject to Reverse Charges :NIL Total Taxable Amount | 1,33,200 — 00
N SGST@9% | 0.11,988 - 00
CGST@9% | 0,11,988 — 00
In Words: One Lakh Fifty-Seven Thousand One Total GST Value | 0.23,976 — 00
Hundred Seventy SixOnly. Round Off (+) | 0,00,000 - 00
N Total Invoice Value | 1,57,176— 00
: "'L_;"";-:a.:
Bank Accotnts Details:- For Envirotech Systems Infra Projects (India)

Envirotech Systems Infra Projects (India) Pvt. Ltd, | Pvt. Ltd.
Alc, No. 0502102000010733

Current Account

IDBI Bank Limited, Deccan Gymkhana Branch,
NEFT/RTGS Code: IBKL0000502

iD

Ch Ne.COo9 a5

oue. 21/ En 5
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An Envirotech Group Company
Off: Flat No. 10, A Wing, Shivnagari Apartment, Sasanenagar, Hadapsar, Pune 411028. Maharashtra,
Contact No. +91-26825505/9765235881, info@envirotechsystems.in
www.envirotechsystems.in, www.envirotechinfra.com
TAX INVOICE
GSTIN NO : 27AAECE9962E1ZD Buyers GSTIN Number: 27AASFG7681F1ZT
CIN: U45401PN2018PTC175741 PO Number : GLAN/GBB/Guniting and Gabion
Wall. 1/Envirotech/19-20
J | Invoice NO: 026 PO Date : 06.07.2019
Invoice Date : 08.12.2019 Supplier Vendor Code :
Details of Consignee ( Billed To) Details of Consignee ( Ship To)
GOKHALE LANDMART LLP. GOKHALE LANDMART LLP." -
Gokhale House, Plot No. 61, Prabhat Road, Gokhale House, Plot No. 61, Prabhat Road,
( E Lane No.14,0pp. Income Tax Office, Lane No.14,0pp. Income Tax Office,
Pune — 411004, Pune - 411004. N
Sr. No. Description of Services HSN/SAC | OQty : Rate Price
; Code
01 South, South west and north west side 9954 . ~6'3896 900/~ 3,12,500 - 00
guniting work b “" Sq.
p meter

Ch. No.0). 00-35 9
oae \H10 | 2010
Amaunt 3, %noo[, S

Amount of Tax su

Total Taxable Amount | 5,75,064 — 00

by, SGST@9% | 0,51,755- 76

- ' CGST@9% | 0,51,755—76
‘[ InWords: Six Lakh Seventy Elgh't Thousand Five Total GST Value | 1,03,511 - 52
Hundred Seventy Six Only. (5 . Round Off (+) | 0,00,000 - 48

s 6, Total Invoice Value | 6,78,576 — 00

Bank Accounts Details:- i Systems Infra Projects (India)

Envirotech Systems Infra Projects (India) Pvt, Ltd,
A/c. No. 0502102000010733

Current Account

IDBI Bank Limited, Deccan Gymkhana Branch, MRS
NEFT/RTGS Code: IBKL0000502 Suryakant Samant
Director.

Nﬂ@@ Registered Office ;
!>‘ 5. No. 114-1-1-1 Kalas Fl C1 22, Vishrant Sodety, Vishrantwadi, Pune, Maharashtra, India, 411015
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An Envirotech Group Company
Off: Flat No. 10, A Wing, 3" Floor, Shivnagari Apartment, Sasanenagar, Hadapsar, Pune 411028.
Mabharashtra, Contact No. +91-26825505/9765235881, info@envirotechsystems.in

www.envirotechsystems.in,
TAX INVOICE

Original for Buyer

IGSTIN NO : 27AAECE9962E1ZD

Buyers GSTIN Number: 21ARS FG 16 8IF1Z T

CIN: U45401PN2018PTC175741

PO Number : GLAN/GBB/ Guniting and Gabion
wall.1/Envirotech/19-20

Gokhale House, Plot No. 61, Prabhat Road,
Lane No.14,. opp. Income Tax office,

INVOICE NO. 012 PO Date : 06.07.2019
Date : 14.08.20189 Supplier Vendor Code
Details of Consignee ( Billed To) Details of Consignee ( Ship To) P
S
GOKHALE LANDMARKS LLP GOKHALE LANDMARKS LLI;'* s

Gokhale House, Plot No. 61, Prabhat Road,
Lane No.14,. opp. Income Tax office,

Pune 411004, Pune 411004,
Sr. Description of Services HSN Qty Rate Price
No. Code
01 | Gabion Wall Work. . 9954 10323 m* | 3,500/- | 3,61,305-00
02 | South Side Wall Guniting Work 9954 | 446.45 Sq. 900/- 4,01,805 - 00
meter

Ch.No.Q.QQO3S ...

Date \117” 2013 .5

Amnunt:é; aol ODO "“/'

Amount of T NIL Total Taxable Amount | 7,63,110 - 00
( SGST@9% | 0,68.680 — 00
In Words: Nine Lakh Eighty F out. Hundred Seventy CGST@9% | 0,68,680 — 00

Only. he W Total GST Value | 1,37,360 — 00
X Round Off (+) i

Total Invoice Value | 9,00,470 — 00

Bank Accounts Details;-

Envirotech Systems Infra Projects (India) Pvt. Ltd,
Alc. No. 0502102000010733

Current Account

IDBI Bank Limited, Deccan Gymkhana Branch,

NEFT/RTGS Code: IBKL0000502
Q 24 B 2;

3,85 28— ™
Amount: 3,6, Officd - |
S. No. 114-1-1-1 Kalas Fl C1 22, Vishrant Sociéty, Vishrantwadi, Pune, Maharashtra, Indrhdl 1015

mount:

For Envirotech Systems Infra ts (India)




An Envirotech Group Company
- Off: Flat No. 10, A Wing, 3* Floor, Shivnagari Apartment, Sasanenagar, Hadapsar, Pune 411028.
' Maharashtra, Contact No. +91-26825505/9765235881, info@envirotechsystems.in
www.envirotechsystems.in,

TAX INVOICE

Original for Buyer

GSTIN NO : 27AAECE9962E1ZD

Buyers GSTIN Number: 27AASF6. 76 PF1z T

CIN: U45401PN2018PTC175741

PO Number : GLAN/GBB/ Guniting and Gabion
wall.1/Envirotech/19-20

INVOICE NO. 017

PO Date : 06.07.2019

Date : 23.09.2019 Supplier Vendor Code :
Details of Consignee ( Billed To) Details of Consignee ( Ship To)
GOKHALE LANDMARKS LLP GOKHALE LANDMARKS LLf‘“«-.,‘ ¥

Gokhale House, Plot No. 61, Prabhat Road,

Gokhale House, Plot No. 61, Prabhat Road,

C Lane No. 14, opp. Income Tax office, Lane No. 14, opp. Income Tax office,
Pune 411004. Pune 411004, e
Sr. Description of Services HSN Qty Rate Price
No. Code '
01 | North Side Wall Guniting Work _ 9954 | 449778q. | 900~ | 4,04,793-00
|~ meter
chns.00OLSD
pate. 19, [ 11 [ 243 | —
Amount 3¢59‘th3 . T
Amount of Tax subject to Reverse Charges :NIL Total Taxable Amount | 4,04,793 — 00
. L SGST@9% | 0,36,431- 00
In Words: Four Lakh Seventy Seyei Thousand Six CGST@9% | 0.36,431 - 00
Hundred Fifty Six Only. - <., ** Total GST Value | 0,72,863 — 00
i Round Off (+) =
Total Invoice Value | 4,77,656 — 00
Bank Accounts Be}ail‘s-

Envirotech Systems Infra Projects (India) Pvt. Ltd,
A/c. No. 0502102000010733

Current Aceount

IDBI Bank Limited, Deccan Gymkhana Branch,
NEFT/RTGS Code: IBKL0000502

d?fy cheoked,
BhaleraD
; axloalig
BhAtE b

S. No. 114-1-1-1 Kalas FI

+Mishrant Society, Vishrantwadi, Pune, Maharashtra, India, 411015

g
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To,

Executive Engineer,
Drainage Maintenance and
Repair Department,

Pune Municipal Corporation,

Sub: For shifting the drainage
pipeline

Ref: The said work is of reserved
parking of Pune Municipal
Corporation

Sir,

The sewage pipeline has gone from
our property being land bearing Plot No.
6A, C.8. No. 667, S. No. 20/2, Peth
Kothrud. Development work in the said
property is going on as per the approved
plan under CC/4121/2010 dated
30.3.2019. This drainage pipeline has
become dangerous. The flow of water
through the pipeline is very large. The
possibility of bursting of the pipeline
cannot be ruled out further due to the
flow of water and heavy rains the
chamber of the pipeline had burst on
the side of the nala at back side of our
property. We will make the repairs at
our own expense. We should be allowed
to divert the pipeline from our property
to the side of the nala and we will do
the same at our own cost. The ongoing
work in this property is for the reserved
parking lot of Pune Municipal
Corporation.

Place : Pune
Date : 26.8.2019
Sd/-
(for M/s. Gokhale Landmarks LLP)
Mob. No. 9762077001, 7875714948,
8408992022

Exmibih - Q
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Office of Dy. Engineer
Public Works Department,
Zone No. 6,
Pune Municipal Corporation
Outward No. SHAAJA/345
Date 30.4.2020
Gokhale Landmark LLP through
Vishal Gokhale
61/3, Gokhale House,
Ervanda, Pune - 04

Ref:1. Your letter dt. 29.4.2020
2. Letter dt. 27.4.2020 bearing No.
57 from Executive Engineer,
Sewage Department

Sir,

In Plot No. A-6, S. No. 20, Kothrud
in front of Kothrud City Pride Theater,
excavationof foundation for construction
of parking to be transferred to Pune
Municipal Corporation has been
completed. Due to the presence of black
soil in the property, it was continuously
eroded and the pipeline of the drainage
department passed through the property
is damaged. Also in some day’s rainy
season is starting and by storing water
in the pit can pose a health risk.

With reference to your application
dated 29.4.2020 permission is given to
you to complete the work.

Sd/-
Dy. Engineer
Public Works Department
(Zone No. 6)
Pune Municipal Corporation

E»hibi ¥ Pl
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To,

1. Ld. Dy. Engineer

Public Works Department No. 6

Pune Municipal Corporation

2. Ld. Junior Engineer

Public Works Department No. 6

Pune Municipal Corporation

Sub:-

Ref:-

Sir,

For repair of broken drainage
line and drainage chamber in
land bearing Survey No. 20,
Plot No. 6A, village Kothrud,
Tal. Haveli, Dist. Pune

Your Notice dt 6.7.2020
bearing No. Zone-6/186 under
Sections 52(A) and 53(1) of

MRTP Act, 1966.

128



1. Construction plan has been
approved by the Construction Control
Department for construction in our
Property being land bearing Survey
No. 20 Plot No. 6 A, Village Kothrud,
Taluka Haveli District Pune. As per
the approved construction plan, we
have agreed to construct the parking
space in 3 basements at our own cost
and hand over the same to the Pune

Municipal Corporation.

2. According to the approved plan,
while doing excavation work for the
basement of the mnew building by
leaving the side margin area, the
drainage line and drainage chamber
put by Pune Municipal Corporation at
the South side of our property is

broken due to heavy rain and soil

129



erosion, without our knowledge. We
had no idea that the drainage line

passed through our property.

3. We are and were always ready to
repair the drainage line chamber. We
made temporary repairs immediately
after the drainage line burst. However
due to Covid-19 the Government
declared lockdown and banned from
doing any work. Unlock procedure has
just started but skilled / unskilled
workers are still not available for
work. We have started the work of
this drainage line and chamber as per
your instructions and guidance. We
will complete this drainage line from
the side margin on the south side of

our owned property.

130



4. We have completed 45 to 50%
repair work of this drainage line as
per letter dated 27.4.2020 bearing O.
No. 57 from Ld. Superintendent
Engineer, Drainage Maintenance and
Repair Pune Municipal Corporation. A
photocopy of the said letter and
photos of the work in progress are
attached to this reply. Also, your
concerned officials should visit the
site and make sure of the same also
give your valuable guidance from time
to time. Due to aforesaid Covid-19
situation and considering the nature
of work, it will take a period of two to
two and half months to complete the
said drainage line and chamber work
and restore the drainage line.
Therefore, it is our humble request to

give us time as stated aforesaid to

131



complete the work of this drainage
line properly and effectively and till
that time grant stay for taking action

as stated in the above referred notice.

Pune:
Date : 8.7.2020 Sd/ -
M/s. Gokhale Landmarks LLP
Through Partner Shri Vishal
Vasant Gokhale
Copy:-

Resp. Superintendent Engineer
Sewage Maintenance & Repair

Pune Municipal Corporation.
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Exhibit "13
75.Sun-Raj Construction A | 20 INVOICE
Kunal Apt.Vivekanand Society,Sr.No.138/B/E Parvaj .
Near Sane Guruji High School,Pune-411030
Office Ph.:020 24321032 TNVOICE e B 7 DATE
Email Id : sunrajcons@rediffmail.com 11 03/09/2020
GST No. |27AACPH7002D12C CUSTOMER ID ' TERMS
TAN No. PNES08968B | 0 | Net 7 Days
PAN NO 'AACPH7002D
LT T e e lie ey
Gokhale Landmark LLP Site Name
. Pune g8 ™Y = . ayxs
GST NO.-27AASFG7681F1ZT P A L) City Pride Kothrud GBB Building Pune

Ch. No...!
oot 2\ 09\ 101e .

000232 .

snount A8 128 o (TS — 33 L@

| DESCRIPTION | SACCode: | - UNIT PRICE AMOUNT
9954|  975,000.00 975,000.00
' Surving For Darinage Line,Checking for connection to main line , &
Closing to water Flow,Excavation in Soil , Breaking Of -
Concrete, Diversion of Water Flow , Provding and Laying 900mm -
Dia.Pipe Line , Construction of Chamber , Continueing Water g .
flow, Transporting Pipe from Site | .
: | ;
| " Thapk you for your business! .| suBTOTAL 975,000.00
¢ CGST( 9%) 87,750.00
BA&K--A/C' NO.08258710000015 IFSC CODE :
HDFC0000825 BANK : HDFC BANK BRANCH : HINGRE | SGST (9%) 87,750.00
g KHURD
\ TOTAL 1,150,500.00
koot s
i
% ,
% s 4
T ture )

If you have any questions about this invoice, please corg
..v. [Mr.Ganesh Gudhekar Mob-9762282435 / sunra;cog@gmail‘com ]

= 15]02)l2D




Proforma Invoice

s ~ M/s. Sun-Raj Constructron .
Vivekannd Soclety, Sr. No. 138/B/E Parvati, Neara Sane Qmuji High ¢ School pununoW

o ® i i "
e - % .
i = B
<! 8y o
SR i + AO :vm« “

josmn: _ © ]

g

al No oﬂnvolcr "

27AACPH7002D12C- 020 24321032 o
l’llceofstlpplv-

B
Woﬂ:aﬁhflﬁ j"_ e 0 lnternal Refuence'iliz ~ |GBB/SUN-RAJ/Drainage Pipe Line Work/Sept 2020
[Detalls of Service MW(B"I“ to): |Details of Project for which service is rendered:
[Name: “ |Gokhale Landmarks LLP

*} "Gokhale House" , City Sdfvey No. 104 Plot No. 61

| Opp. City Pride, Kothrud, Pune

|indicated represent the price actually charged & that there is no flow of
additional consideration directly or indirectly from the buyer.

vg_“%,,»Opposne Income tax office, Off Prabhat Road, Erandwane,
' 'Pune.411004.
State:  Maharashtra (27) _Maharashtra (27)
GSTIN: 27AASFG7681F1ZT |27AASFG7681F1ZT
Current Sﬁe of Work fot whleh Invoice Is raised: 5
f SrNo | % i Deicrlptlon of Services Unit * Amount' *
¥ o T A, S ¥ i i < s
"1 [surving for Dralnage Line, Checking for connection to main LU 975,000
20 : 2
™™ t 2 ”s’m
_{Indirect Taxes
CGST 87,750
RO S s S B R e IR R T Rl IR B0 NG 87,750
SIS — lGST f -
13|  Total Invoice Value . : gi e 48 1,150,500
__Involce Total In Words: | Eleven Lakh Fifty Thousand Five Hundred Rupees Only 55 RO S Wi
Certified that the Particulars given above are true and correct and the amount Engineer's Signature Contractor's Signature
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T0,

Dy. Engineer

Public Works Department,

Zone No. 6

Pune Municipal Corporation, Pune

Sub: Repair of drainage line and
drainage chamber in property
being land bearing S. No. 20/2,
C.S. No. 667, Plot No. A6 at
village Kothrud

Ref:- Your notice dated 6.7.2020
bearing No. Zone6/186
Sir,

Drainage line and drainage chamber
in land bearing S. No. 20/2, C.S. No.
667, Plot No. A6 at village Kothrud was
damaged due to heavy rains and black
soil in the property and drainage line
was broken. A Notice dated 6.7.2020
bearing No. Zone6/186 is received from
you for repairing the drainage line and
drainage chamber. In that regard we
have completed the repair work of the
said drainage line and drainage chamber
as per your instructions and guidelines
and now the said drainage line is
running smoothly. We are informing the
same to you vide this letter.

Sorry for the inconvenience and
thank you for your cooperation.

Place : Pune
Date : 19.8.2020
Sd/-
(for M/s. Gokhale Landmarks LLP)
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To,

Superintendent Engineer

Sewage Maintenance and

Repair Department

Pune Municipal Corporation, Pune

Sub: Repair of drainage line and
drainage chamber in property
being land bearing S. No. 20/2,
C.S. No. 667, Plot No. A6 at
village Kothrud

Sir,

Drainage line and drainage chamber
in land bearing S. No. 20/2, C.S. No.
667, Plot No. A6 at village Kothrud was
damaged due to heavy rains and black
soil in the property and drainage line
was broken. During lockdown period we
have immediately completed the repair
work of the said drainage line and
drainage chamber as per your
instructions and guidelines and now the
said drainage line is running smoothly.
We are informing the same to you vide
this letter.

Sorry for the inconvenience and
thank you for your cooperation.

Place : Pune
Date : 19.8.2020
Sd/-
(for M/s. Gokhale Landmarks LLP)
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